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Sri Shubham Agarwal for the petitioner.

The present company application is filed under section 230/232 of the
Companies Act, 2013 as a first stage motion petition, whereby the petitioner
has proposed for the sanction of the Company Scheme of arrangement
between the Transferor and Transferee Company and sought prayer from this
court but sought dispension with the convening and holding meetings of
equity shareholders of the applicant no.2 company and also sought dispension
with the convening and holding of meetings of secured creditors and
unsecured creditors both and also sought direction for making paper
publication of notice by advertisement of the present Company Petition and
if necessary, notice for holding and conducting of the meeting if permitted by
the court. Arguments are heard and case is reserved.

The matter to be listed on 31* January, 2018.
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